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R/o. 34/2, Bade Khan, Pulia No. 99T
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It has been alleyed..&re vc» the order
passed by this Tribunal, the res ,hm

deliberately not giveaftﬁgpw% * Coach
5"!..

.:.-"ﬂ L 1.-,_ jul .
ents have L 3

to the applicants. The respo wJ
have thus, violated the order d: %ﬁ 21.12,1992 and

it is alleged
\ i

therehy committed contempt of %Z@F’& &
' " i
I* %. &

2. The respondents have :casf.& ,},m

-
is appli

> dppid La=

S el

tion. The defence of the respondon‘ﬁ

exparte interim order has been obtair

applicants by concealing material fag nd 1 ﬁ*\iﬁf; '{{ 3
in compliance of the interim ﬂrqgl‘ffﬁonir this i
Tribunal status-quo as on the date o*lE iﬁiﬁ order
maintained in respect of the applicants a %;

applicants have been allowed to work ﬁ* *fi';.'iiﬁ“_ j

they were working on the date, the int&r

hes been passed, therefore, bhere beinq'
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The implicati.on of the above ¢

is that if the applicants ﬂ"e,pi "?‘= >
the date, the aforesaid order was passe ;
case the respondents ' - r»'}f*““'“"'ﬂc-
interfere with their working as such. Ac
the respondents, the applicants were nét ﬁf@i’iﬁﬁf?r as
Coach Attendent on the date, the aforesaid order
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passed and that they were allowed to mzﬂt—iiﬁaif@ H a.'..‘,-i-';?:{i;"-a. |
on the post on which they were working on ‘th‘i” 1‘ the |
aforesaid order was passed. The appli ca,n't; ha&ﬂ 5 S

been able to demonstrate b?-tﬂngibﬁ-h Rateal { |
the applicants were in fact working as Coach Attendent, |8
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on the date the aforesaid order was passed. The
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applicants in para 4(#iil) of the applicahion, rather

disc losed that the services ofthe applicants were being
utilised on the post other than Coach Attendent on the
date, the application was filed., That being so, we are

of the view that there was no occaslon for the respondents
to interfere with the applicants' functioning as Coach
Attendent on the date, the interim direction vas issued,
We are unable to read in the said direction the
respondents vere required to allow the applicants as
Coach Attendents even though they were not working on
the said posts,on the date,thg interim directions were
issued, In this view of the matter, we are satisfied that
there is no material on the record to show that the

re spondents have committed breach of the directions
issued by this Tribunal so as to warrant action against

them under the provisions of Contempt of Courts Act.

4. In addition to the 3bove, we find from the
record that the respondents have filed misc. petition

for vacating the stay order dated 21,12,1992 ,The
aforesaid stay vacation petition was pending on the

date, this contempt application was filed. So in

view of the decision of the Supreme Court in State of
Jamnu & Kashmir Vs, Mhd,Yakub, reported in 1992 (3)Jadgment
Today page 272, action for breach of the direction can not
be taken where application for vacating the interim

order was pending fég disposal on the date the contempt
petition was filed. In the instant case not only

d stay vacaetion petition was pending on the

date this contempt petition was filed, the same has not

- .






